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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI. .

■OA-1478/99

New Delhi this the 30th day of;;June, 1999.

Hon'ble Mr. Justice V. Rajagopa.la Reddy,- Vice-Chairman(J)
Hon'ble Mr. S.P. Biswas, MemberCA}

Sh. Bishan Kumar Bhardwaj,
Drawing- Teacher,
G.B. S.S. School,
Ghitorni, New Delhi. - • . . .

(through Dr. S.P. Sharma, advocate)

versus.

1. The Govt. of NCT of Delhi through
Chief Secretary,
Old Secretariate,
De1h1 .

2. The Lt. Governor of Delhi.,
Raj Niwas Delhi.

3. The Director of Education,
Old Secretariate, Delhi.

4. The Dy. Director of Education,
C-4, Vasant Vihar, New Delhi.

5. The Principal,
Govt. Boys S.S. School,
Ghitorni, New Delhi. *  • •

At)pl icant

• Respondents

fc

ORDER(ORAL)
Hon'ble Sh. S.P. Biswas, MeniberCA)

Applicant, a teacher in Government Co-education

Senior Secondary School under the respondents is aggrieved

since the period froni 17.1 .93 to 3.7.95 has been treated by

the respondents as dies-non on account of the alleged

unautiior 1 sed absence from duties.

2. The applicant has submitted -aii appeal on

29.01.98 to the Director of Education, i.e. Respondent



Qr

N0i3 ssotiny Out tho 9f"ourius on which diss-non should not

haV6 bssn attnbutsd to hifiii . h's also praysd "for a psrsonal

hsanrty "in an attsmpt- to 9®t his 9^'i®v3f"iC6s rsdrssssd

throu9h ths concsrnsd authontiss, but without any availi

3 • Ths rsspoiidsnts appsar to havs not taksn any

action on ths appsal of ths applicant.as at Annsxurs-H at

pa9s 33 of ths O.A. It is obvious that without having ths

appsal dscidsd by ths rsspondsnts as aii altsrnativs sourcs

of rsiTisdy, ths applicant has rushsd to this Tribunal. This

IS 1 mpsrnii S31 b 16 in tsrnis of provisions undsr

Administrativs Tribunals Act 1935.

A

4. In ths background of dstails as aforssaid, ws

considsr it appropriats. to dirsct ths rsspondsnts

(Rsspopndsnt No.3,) to disposs of applicant's appsal as at

Annsxurs L datsd 29.01.98 with a rsasonsd ordsr within a

psriod of six. wssks from ths dats of rscsipt of ths ordsr.

Ths applicant shall bs inforrnsd of ths dscision

accordingly.

5. Ths O.A. is dispossd of as aforssaid at ths

admission stags itsslf. Ths applicant will havs ths

liberty to rsagitats ths issus at ths appropriats forum in

case his gnsvances do not gst settled on the basis as

d 1 rs-~cu uou ctuUvo.
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Msmbsr(A)
(V. Rajagopala Rsddy)

V1cs~Cha1rman(J)
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